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 Minister,  being  in  pay  ae

 of  Birlas  (C.A.)
 2203  hun  Minister  has  been  called.  You  have
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 Reporres>  NEWS  ABOUT  SOME  OF  THE

 CENTRAL  WINISTERg  BEING  ON  THE
 PAY  ROLL  uF  EimLas
 Shri  s.  M.  Banerjee  (Kanpur):  I

 call  the  attention  of  the  Prime  Minis-
 ter  to  the  following  matter  of  urgent
 public  importance  and  I  request  that
 she  may  make  a  statement  thereon:

 Reported  news  about  some  of
 the  Central  Ministers  being  on  the
 pay  roll  of  Birlas.
 Sir,  before  she  mekes  a  statement,

 I  may  suggest  that  we  expect  that
 one  of  the  Ministers  who  is  taking
 honoraria  from  the  Birla  trust  and
 other  institutions......  (Interruption).

 Mr.  Speaker:  Don't  anticipate  any-
 thing.

 eh  ant  फरनेंडोज  (बम्बई-दक्षिण)  :
 अध्यक्ष  महोदय,  मेरा  एक  व्यवस्था  का  प्रश्न
 है  ।  प्रधान  मंत्री  को  इस  प्रश्न  का  जवाब
 नहीं  देना  चाहिए  ।  मैं  कारण  बताता  हूं  ।
 बिड़ला ने  खुद  मुझ  को  करदा था  कि  वे  श्रीमती
 इन्दिरा  गांधी  को  प्रधान  मंत्री  बनाने  की
 कोशिश  में  है  .  .  (इंटरप्वांज)

 Mr.  Speaker:  That  has  nothing  to
 do  with  it,  (Interruptions).

 थी  ज्ञान  करनेंडीस  :  बिड़ला  ने
 Me...  (इंटरपोल)

 श्री  ु  लिमये  (मुंगेर)  :  हल्ला  करने
 की  क्‍या  जरूरत  है  |  भ्रध्यक्ष  महोदय  फैसला
 दे  सकते  है।  इत  लोगों  को  बड़ा  गुस्सा  भाता
 है?
 Mr.  Speaker:  All  of  you  may  please

 sit  down.  (Interruptions).  Order,
 order,  Will  you  kindly  sit  down?

 Mr,  Fernandes,  you  cannot  discuss
 &  private  conversation  over  somebidy.

 She  is  the  Prime  Minister.  She  has
 to  reply,  The  attention  of  the  Prime

 no  right  to  object  to  it.  (Interrup-
 tions).

 Now  १  will  not  allow  anything.  Will
 you  take  your  seats?  She  is  the  Prime
 Minister.  She  has  to  answer,  (Inter-
 ruptions).

 Mr.  Speaker:  Order,  order.  May  I
 request  all  of  you  to  sit  down?  (Inter-
 ruptions).  That  would  not  help  the
 proceedings.  You  are  only  complicat-
 ing  it  further.  May  I  request  all  of
 you  to  sit  down?  She  is  the  Prime
 Minister.  She  will  now  answer.

 Shri  Mathyal  Rao  (Nagar  Kurnool):
 He  must  withdraw  what  he  said.

 Mr,  Speaker:  He  did  not  say  any-
 thing.  J  have  prevented  him  from
 saying.

 श्री  भ्रूण  लिमये  :  यह  सवाल  ही  नहीं
 उठता  है  ।  वापिस  लेने  का  क्या  सवाल  है  ?
 सत्य  को  कभी  काटा  जाता  हूँ  ?

 Shri  M.  .  Erishna  (Peddapalli):  It
 should  be  expunged.

 An  hon.  Member:  He  is  made  to
 say  this.

 Mr.  Speaker:  The  Prime  Minister  is
 on  her  legs.  (Interruptions).

 Shri  Vasudevan  Nair  (Peermade):
 Is  it  Birla's  Government?

 Mr,  Speaker:  He  may  consider  the
 Government  as  Birla’s  Government  or
 they  may  consider  him  as  somebody's
 agent,  Where  will  it  lead  us,  I  want
 to  know,  I  request  you  all  to  main-
 tain  order.

 sit  मू  लिमये :.  विफल।  का  नाम
 लेते  ही  कितने  लोग  छड़ें  हो  जाते  है,  इसी
 से  पता  चलता  है

 Shri  Baburao  Patel  (Shajapur):  On
 a  point  of  order.

 Mr,  Speaker:  There  are  no  proceed-
 ings  before  the  House.  There  cannot
 be  a  point  of  order.
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 Shri  Baburao  Patel:  It  will  add  to
 the  prestige  of  our  country  if  you  ask
 the  foreign  press  to  withdraw  on  such
 occasions,

 Mr.  Speaker:  No,  please,  Our  pro-
 ceedings  are  public,  There  is  nothing
 to  hide  from  anybody.

 a  ant  फर नें डोस:  कांग्रेस  के  कितने
 एम०  पीज०  को  बिमला  से  पार  मिलती
 है.  ।  (इंटरप्शंस)

 The  Prime  Miulster  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  Before  I]  make  the  state-
 ment,  may  I  just  make  one  remark?
 Listening  just  now  to  the  hon.  Mem-
 ber,  Mr,  Fernandes,  it  seems  to  me
 that  he  is  in  the  confidence  of  Mr.
 Birla,  (Interruptions).  No  such  con-
 fidential  remarks  have  been  made  to
 me  by  anybody  so  far  as  my  know-
 ledge  goes.

 So-  far  as  the  statement  ty  con-
 cerned...

 Shri  S.  M.  Banerjee  rose—

 An  hon.  Member:  Sit  down.  (Inter-
 ruptions).

 Mr.  Speaker:  Order,  order.  All  of
 you  may  please  sit  down.  Now  let  us
 hear  the  Prime  Minister's  statement.

 Shrimati  Indira  Gandhi:  At  the
 recent  meeting  of  the  Congress  Parlia-
 mentary  Party,  Shri  Arjun  Arora
 made  a  general  statement  to  the  effect
 that  some  Central  Ministers  were  in

 I  have  requesied

 Mr.  Speaker:  May  I  now  suggest
 that  at  this  stage....

 Sh  s  M.  Banenjee:  We  have  got
 I  also  come  from

 Kanput.
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 mation  at  this  stage.  She  says  she  is
 awaiting  further  information,

 Shri  DhiresWar  Kalita  (Gauhati):
 We  have  further  information.  (Inter-
 ruptions),

 Shri  5.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  a  Cabinet
 Minister  and  a  Minister  of  State,  who
 were  on  the  Birla  list  of  honorarium,
 are  still  getting  the  honorarium?  The
 Cabinet  Minister  was  the  Chairman  or
 Vice-Chairman  of  a  Birla  tryst.  The
 Minister  of  State  was  not  a  Minister
 of  State,  I  belleve,  in  1966.  I  would  like
 to  know  whether  they  ate  getting  it
 still.  Is  it  also  a  fact  that  the  worthy
 son  of  a  Cabinet  Minister  got
 Rs.  1,80,000  as  commission  from  Birlas
 In  9867  I  would  like  to  know  whe-
 ther  the  hon.  Prime  Minister  knows
 this  fact,  and  whether  the  fact  about
 the  Cabinet  Minister  was  brought  to
 the  notice  of  Shri  Kamara}  who
 shamelessly  said  that  he  knows  it.
 (Interruptions).

 Mr,  Speaker:  Whatever  it  is,  they
 cannot  now  reply....

 Shri  J.  ™M  Biswa  (Bankaura):  She
 must  reply.

 Shrimati  Indira  Gandhi:  I  do  not
 know.  Tt  has  to  be  looked  into....
 Cnterruptions).

 Mr.  Speaker:  if  Shri  Banerjee  has
 got  information,  he  can  pass  it  on.
 The  Prime  Minister  has  to  look  into
 it,  If  he  or  any  other  hon.  Member
 has  got  some  information,  they  may
 pass  it  on  to  the  Prime  Minister  and
 she  should  be  given  a  clear  ten  days.
 Naturally  she  has  to  verify  it.

 Spri  N.  Sreekantan  Nair  (Quilon):
 Has  Shri  Arjun  Arora  become  the
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 [Shri  Ss.  M.  Banerjee]
 the  Congress  members.  Even  in  this
 call  attention  notice,  there  are  ae  many
 Members  who  have  put  their  signa-
 ture  to  it,  but  all  are  Opposition
 Membere  and  none  a  Congressman.
 No  Congressman  dare  sign  this  call
 attention  notice,

 I  seek  your  guidance.  Can  the
 Prime  Minister  withhold  information
 about  what  J]  am  asking?  We  know
 that  Shri  C.  D.  Deshmukh  had  written
 a  letter  to  the  ex-Prime  Minister,  Shri
 Nehru,  giving  information

 Mr,  Speaker:  No,  no.  He  is  going
 far  beyond.

 Shri  S.  M.  Banerjee:  You  have
 admitted  the  call  attention.  Let  me
 have  my  say.

 The  Prime  Minister  can  withhold
 information  on  two  grounds.  One  is
 that  it  cannot  be  disclosed  in  the
 interest  of  the  security  of  the  State.
 If  a  Cabinet  Minister  is  in  the  payroll
 of  Birlas,  it  ig  not  a  security  matter.
 Ra‘her,  the  elimination  of  the  Cabinet
 Minister  from  the  Cabinet  will  be  in
 the  interest  of  security.

 The  second  point  on  which  she  can
 withhold  information  is  public

 interest.  |  have  put  a  pertinent  ques-
 thon  whether  a  Cabinet  Minister  and

 * "मथ  Jo  daisy  ६

 Shri  Pitoo  Mody  (Godhra):
 hin.

 Mr,  Speaker:  Do  not  name  him.

 Shri  Piloo  Mody:  What  is  the  point
 in  not  dis“losing  the  names?  (Inter-
 ruptions).

 -Ghri  8.  M.  Banerjee:  I  want  to
 know  whether  this  was  reporied  to
 Shri  Kamaraj,  the  Congress  President,
 about  the  Cabinet  Minister,  the  Minis-
 ter  of  State  and  the  worthy  son  of
 Cabinet  Minister  who  got  Rs.  1,80,000,

 ‘Some  hon.  Members:  Name  them.
 (interfuptions).'

 Name
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 Skri  s  को,  Banerjee:  Shri  Satya
 Narayan  Sinha;  and  my  friend,  Shri
 K.  C,  Pant,  when  he  was  not  a  Minis
 ter—he  was  getting  the  money  when
 he  was  not  a  Minister.  I  would  like
 to  know  whether  he  is  getting  it
 (Interruptions).

 Several  hon.  Members:  Shame,
 shame,

 Mr.  Speaker:
 Madhu  Limaye.

 Shri  S.  M.  Banerjee:  Let  the  Prime
 Minister  say  whether  it  is  within  her
 knowledge  or  not.  They  are  trying  to
 gag  Shri  Arjun  Arora  and  asking  him
 not  to  disclose  the  names.  But  it  is
 in  the  publie  interest  to  disclose  them.
 The  public  should  know  who  are  the
 Miristers  who  are  in  the  payroll  of
 Hirlas  who  are  controlling  the  Udyog
 Bhavan  licensing  committees  and
 o-her  important  offices,.....

 Shri  P.  Venkatasubbaiah  (Nandyal):
 On  a  polnt  of  order.

 I  am  calling  Shri

 Shri  J.  M.  Biswas:  Let  the  Prime
 Minister  reply.

 Shri  Shashi  Ranjan  (Pupri):
 Point  of  order...

 Ona
 (Interruptions).

 Mr.  Speaker:  She  says  she  is  look-
 ing  into  it.  How  can  she  reply  now,

 क्रि  मघ  सिसके  :  मानो  सदस्य  का
 सवाल  गाहें  कि  क्या  ये  नाम  उनके  पास
 बाये  हे  या  नहीं

 Shri  §.  M.  Banerjet:  I  want  to  know
 whether  it  is  in  her  knowledge.

 Shrimat!  Indira  Gandhi:  He  has
 referred  to  things  of  the  past,  not
 about  the  present.  He  has  made  some
 allegations.  One  cannot  say  anything
 about  them  until  those  allegations  are
 inquired  into.

 Shri  §.  M.
 pmo  oro

 not  impute
 any  motive,  a  very  good
 friend  of  mine.  (interruptions).
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 tt  शभु  लिमये  :  उ्रध्यक्ष  महोदय,  श्री
 अर्जुन  भरोसा  ने  जो  आरोप  लगाए  थे,  शायद
 ब  तक  उन  के  बारे  में  मह  कहा  जा  सकता
 था  कि  मे  आरोप  कांग्रेस  पार्टी  की  बैठक  में
 लगाये  गए  थे  और  यह  उत  का  अन्दरूनी
 मामला  है--हालांकि  मैं  इस  बात  को  नहीं
 मानता,  क्योंकि  जब  भ्रखबारों  में  यह  बात
 भा  गई  है,  तो  यह  एक  सार्वजनिक  मामला
 हो  गया  है---,  लेकिन  चूंकि  ब  स्वयं  प्रधान
 मंत्री  जी  ने यह  उल्लेख  किया  हैं  कि
 श्री  प्र् जुत  अरोड़ा  के  द्वारा  मंत्रिपरिषद्
 के  सदस्यों  के  खिलाफ  इस  तरह  के  झा  रोप
 लगाए  गए  हैं  और  उन्होंने  उन  से  नाम,
 तलब  किये  हैं  गौर  सबूत  भी  मांगा  है  इस
 लिए  अब  यह  मामला  केवल  ध्यानाकर्षण
 का  नहों  रहता  है  |  प्रधान  मंत्री  जी  के  वक्‍तव्य
 के  बाद  अब  मेरे  विशेषाधिकार  के  सवाल
 को  ते  काल  लेना  चाहा  |  झाबे  यह  सा मसला
 प्रधान  मंत्री,  उप-प्रधान  मंत्री  श्र  श्री  अर्जुन
 अरोड़ा  के बीच  का  ममता  नहों  रह  गया
 है,  क्योंकि  मंत्रि-परिषद्‌  को  जिम्मेदारी  शौर
 दायित्व  लोक  सभा  के  प्रति  है,  राज्य  सभा
 के  प्रति  नहीं  |  जब  मंत्रि-परिषद्‌  के  किसी  भी
 सदस्य  पर  इस  तरह  के  आरोप  या  लांछन
 लगाए  जाते  हैं,  तो  हमारे  लिए  दो  ही  रास्ते
 रह  जाते  हैं।  एक  तो  यह  है  कि  हम  श्री  अर्जुन
 अरोड़ा  से  कहें  कि  वह  इस  सदन  या  इस  सदन
 की  एक  कमेटी  के  सामने  च्यायें  और  अपने
 झादोपों  को  साबित  करें  ।  भ्रमर  इन  आरोपों
 को  साबित  कर  दिया  जायेगा,  तो  मंत्रियों
 के  खिलाफ  कार्यवाही  की  जा  सकती  है  कौर
 करनी  चाहिए--उस  के  बारे  में  मैं  एक
 मिसाल  दे  रहा  हूं--भोर  यदि  हो  अर्जुन
 अरोड़ा  अपने  आरोपों  की  दृष्टि  नहीं  कर  पाते
 हैं--इस  सदन  या  इस  सदन  की  किसी  कमेटी
 के  सामने,  तो  फिर  हमें  श्री  अर्जुन  प्र रोड़ा
 के  खिलाफ  भी  कार्यवाही  करनी  पड़ेगी।  यह

 तो  मंत्रियों का  मामला  है।  मुझे इस  से  मतलब

 नहीं  है  कि  जंत्री  राज्य  सभा  के  सदस्य

 der.  .

 pay'of  Birlas  (C.A.)
 Shri  Krishna  Kumar  Chatterjee:

 (Howrah):  On  a  point  of  order

 एक  माननीय  सदस्य  :  क्या  यह  बिड़ला
 एजेंट  हैं  ?

 Shri  Krishna  Kumar  Chatterjee:
 Vhere  are  more  Birla  agents  on  the:
 other  side  than  on  this  side.

 I  refer  to  rule  #12)  Gx)  and  (x):
 “it  shall  not  reflect  on  the

 character  or  conduct  of  any  per-
 son  whose  conduct  can  only  be
 challenged  on  a  substantive
 motion;”

 “it  shall  not  make  or  imply  a
 charge  of  a  personal  character.

 l  want  your  guidance  whether  in  the
 light  of  this,  he  cou'd  be  allowed  to
 make  these  remarks....

 ओ  मधु  लिमये  :  मान तोय  सदस्य  नियम
 नहीं  जानते  हैं  पौर  बेकार  समय  बाद
 कर  रहे  हैं।

 Shri  Hrishnan  Kumar  Chatterjee:
 lie  is  circumventing  the  purpose  of
 this  rule.

 Mr.  Speaker:  The  hon.  Member  can.
 #o  ahead.  He  hag  not  made  such  an
 allegation  now.

 ही  मु  लिये  :  मैं  ने  कोई  आरोप

 नहीं  लगाया  है।

 में  यह  अर्ज  कर  रहा  था  कि  इस  बात  से
 कोई  मतलब  नह  है  कि  संबंधित  मंत्री  राज्य
 सभा  के  सदस्य  हैं  या लोक  सभा  के  सदस्य  हैं
 या  किसी  भी  सभा  के  सदस्य  नहीं  हैं,  क्योंकि
 मंत्री  होते  के  नाते  उत  को  सारे  वही  विशेष-
 शिकार  प्राप्त  हैं,  जो  हम  सदस्यों  को  प्राप्त  हैं।
 मैं  एक  मिसाल  देता हूं  जिस  का  संबंध  भ्र सरी का
 की  सेनेट  से  है  सेनेटर  डाल  पर  जो  आरोप
 लगाए  गए  थे  वे  बहुत  ही  मामूली  थे  ।

 Mr,  Speaker:  All  those  things  couh?
 be  given  to  the  Commi‘tes,

 it
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 (Mr.  Speaker}
 there.  But  now  we  are  on  a  cal)  atten
 tion  notice.  You  are  expected  to  ask

 @  question.

 a  मत  लिमये  :  प्रवान  मंत्रों  के वक्तव्य
 के  बाद  में  विशेतविफार  के  वारे  में  कदू  रहा  हूं!
 अगर  उत  का  यह  बयान  ने  होता  बोर  शो
 अ्र्जुत  अरोड़ा  को  बात  स्व  के  सामने  ये
 आते,  तो  में  इस  बात  को  न  उच्चता  ।

 सेनेटर  डाल  के  खिलाफ़  जो  कई  आरोप
 लगाए  गए  थे,  उत  मे  ये  भो  थे  कि  उन्होंने
 डैमो के  टिक  पार्टी  को  ओर  से  चुनाव  के  लिए
 जो  च्बत्दा  इकट्ठा  किया,  उस  को  उन्होंने
 झपने  लिए  खर्च  किया  भोर  अपने  प्रवास  के
 लिए  दो  दो  लोगों  से  बिल  हटा  कियां ।

 .एक  वाक्य  शौर है,  जिस  को  आप  ध्यान  से
 सुनें।  यह  मैं  स्मूसबीक  मे  पढ़  रहा  हूं  :

 As  for  Dodd's  trip  to  West  Germany
 ‘in  964  allegedly  to  promote  the  busi-
 ness  of  Lobbyist  Julius  Klein's  an

 agent  forindusirial  and  quasi  political
 interests,  the  committee  said  that
 Dood  had  been  indiscreet,

 Mr.  Speaker:  Huw  is  it  relevant?

 st  मु  लिये  :  रेलिवेंट  है।

 “The  six  member  committee  of
 standards  of  conduct  unanimously
 recommended  that  the  Senate  cen-
 sure  the  Conneticut  democrat  for
 behaviour  that  is  contrary  to  good
 morals,  derogates;  from  the  public
 trust  expected  of  a  senator  and
 tends  to  bring  the  Senate  into  dis-
 honour  and  disrepute.”  Time-news
 magazine.

 प्रत्यक्ष  महोदय,  भव  कप  यह  मामला
 अरघान  मंत्री  जी  पर  न  छोड़िए  |  यह  अब  सदन
 का  भा मसा  हो  गया  है।  में  मे  आज  ही  यहां

 जाने  से  पहले  नियम  904  के  माम तहत  एक
 मस्तान  का  नोटिस  दिया  है  t  या  तो  प्राय
 मेरे  विशेषाधिकार  के  प्रश्न  को  विशेषाधिकार
 अमिति  को  सौंप  दीजिए  मा  मेरा जो  अत्तार

 दि.  #
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 कि  वहू  सदन  फ़ैसला  करता  है  कि  श्री  अरुण
 भरोसा  के  द्वारा  मंत्रि-परिषद  के  सदस्यों
 के  ख़िलाफ़  जो  आरोप  लगाए  गए  हैं,  उन  को
 जांच  करने  के  लिए  पंद्रह  सदस्यों  को  एक
 संसदीय  समिति  बनाई  जाए  शोर  उस  पर
 छः  सदस्य  नामजद  करने  के  लिए  राज्य  सभा
 को  विनोद  की  जाए।  जैसा  कि  मैं  में  कहा
 है,  या  तो  आप  मेरे  विशेषाधिकार  के  प्रस्ताव
 को  सानिया,  या  मेरे  1 ल  प्रस्ताव  पर  बहस
 कराइये  मेहरबानी  कर  के  ब  प्राय  इस
 को  एक  घरेलू  मामला  न  रहने  दीजिए।  शब
 यह  कांग्रेस  पार्टी  का  मामला  नहों  रह
 गया  है,  नही  कब  यह  केवल  मंत्री-परिषद्
 का  प्रश्नगत  मामला  है  कौर  न  ही  को  प्र जून
 भारोसा,  उप-प्रधान  मंत्रो  और  गोमती
 इन्दिरा  गांधी  के  सोच  का  निजी  मामला
 है।  इस  लिए  बाप'  तत्काल  मेरे  इन  दो  सुझावों
 मैं  से  एक  को  स्वीकार  करें  और  सदन  को

 इस  पर  बहस  करने  का  मौका  दें  ।

 Some  hon.  Members  rose—
 Mr,  Speaker:  I  am  now  calling  Shri

 Hardayal  Devgun

 seen  it.  I  will  see  it  and  then  decide
 on  it.

 Shri  पा,  N.  Mukerjee  (Calcutta  North
 East):

 Mr,  Speaker:  There  is  no  question
 of  any  discussion  now.  I  am  asking
 Members  to  put  questions  on
 attention  statement.
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 Party  investigation  conducted  by  the
 Prime  Minister  takes  place,  every
 Member  of  the  Cabinet,  the  Prime
 Minister  herself.  Mr,  Morarji,  Mr.
 Chavan  and  the  whole  lot  of  them
 will  be  under  suspicion...  (Inter-
 Tuptions).

 An  hon,  Member:  This  is  most  un-
 fair.

 Mr.  Speaker:  Let  me  cal]  the  name
 of  Members.  We  can  look  into  this.

 aft  न  लिये:  प्रत्यक्ष  महोदय,  भाप
 सुन  लीजिए  dy  ऐसे  मामले  बार-बार  नहीं
 जाते

 Shri  H.  N.  Mukerjee:  Mr,  Limaye
 has  pointed  out  very  legitimately  that
 from  the  implications  of  the  statement
 of  fact  which  is  uncontested,  this  is
 a  matter  which  should  be  taken  pos-
 session  of  by  the  House  and  not  by
 the  Prime  Minister  herself  who  might
 herself  be  the  accused  person,  for  all
 |  know  or  do  noi  know.  Therefore,
 it  is  something  of  which  the  House
 must  take  possession.  It  is  immate-
 rial  to  get  one  fact  or  the  other  from
 Mr.  Banerjee  or  Devgun  or  whoever
 else  might  be  the  signatory  to  this
 motion.  These  facts  might  be  very
 important.  But  those  facts  should,  in
 the  nature  of  parliameniary  propriety,
 be  placed  before  some  parlimentary
 body  for  Investigation  and  not  in  this
 kind  of**  that  we  are  having  at  this
 particular  moment.  (Interruption).

 Bhrimati  TarkeahWari  Sinka  (Barh):
 We  object  to  the  word  7”,  Parliament
 ig  not  a  *,  Parliament  cannot  be
 a”,

 eri  Sheo  Narain  (Basti):  Parlia-
 ment  is  pot  a  -  It  is  wrong  for  him
 to  my  that.  (interruption).

 हम  of  Birlas  (C.A.)

 Shri  H.  N.  Mukerjee:  I  do  not  hesi-
 tate  for  4  moment  to  withdraw  that
 word;  efter  all,  the  hon.  Finance
 Minister,  I  thought,  had  a  sense  of
 humour,  but  that  is  an  illusion.

 Several  hon,  Members  rose—
 Mr.  Speaker:  Order,  order.  [  am

 calling  Shri  Dange,  the  leader  of  the
 communist  party.

 Shri  s.  A.  Dange  (Bombay  Central
 South):  Mr,  Speaker,  Sir,  I  wanted
 to  say,  arising  out  of  the  remarks  you
 were  pleased  to  make—

 Shrimati  Lakshmikanthamms
 (Khammam):  Mr.  Speaker,  Sir,  I  am
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 Shri  Ranga  (Srikakulam):  In  bet-
 ween,  You  have  allowed  this,

 Mr,  Speaker:  I  have  called  Shri
 Devgun  now.

 Shri  S.  A.  Dange:  7  have  heen
 standing,  Sir.  Arising  out  of  your
 remarks,  that  you  will  give  considera-
 tion  to  Mr.  Madhu  Limaye's  resolu-
 tion  later  on,  ]  want  to  bring  to  your
 attention  one  more  point.

 Mr.  Speaker:  It  is  not  discussed
 now.

 Sbri  s.  A.  Dange:  You  said  just
 now—

 Shri  Surendranath  Dwivedy  (Ken-
 drapara);  Sir,  you  want  to  punish  us
 because  we  are  silent?  There  must
 be  a  procedure.

 Shri  SB  A.  Dange:  I  am  not  asking
 any  question—

 Shri  Surendranath  Dwivedy:  ]  am
 asking  the  Speaker  for  my  own  infor-
 mation.

 Mr,  Speaker:  Nobody  can  discuss
 the  motion.  The  notice  which  he  has
 given—that  will  be  considered  sepa-
 rately.  Now,  we  are  only  taking  up
 the  Cal]  Attention  Notice.  Hon,  Mem-
 bers  should  confine  their  remarks  to
 the  Calling  Attention  Notice.  If  any
 hon.  Member  has  something  to  say,
 he  can  certainly  say.  But  this  is  not
 the  forum  for  discussing  the  other
 thing,  Shri  Devgun.

 Shri  ss  A.  Dange:  You  allow  me  to
 speak,  Sir.

 Mr.  Speaker:  Not  on  this.

 Shri  S.  A.  Dange:  I  rose  to  speak
 om  your  remarks.  I  am  not  speaking
 on  the  resolution.

 +  भी  हरदयाल  देवगण  (पूर्व  दिल्ली):
 were  महिला,  कांग्रेस  पार्टी  की  मीटिंग  में
 26  मई  को  यह  बात  कही  गई

 Shri  Surendranath  Dwivedy:  Sir,  a
 point  of  order,  4६  ja  about  the  pro-
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 cedure  that  you  have  follewed  in  this
 House,  Now,  there  ig  a  Calling  Atten-
 tion  Notice.  Shri  Madhu  Limaye  was
 a  signatory;  he  was  perfectly  within
 his  rights  to  put  a  question.  He  con-
 tinued  with  some  other  matter,  and
 you  permitted  that  to  be  recorded
 here,  Therefore,  it  becomes  neces-
 sary  now,  on  that  very  matter  which
 you  permitted,  to  make  observations,
 and  observations  can  be  made  by  as
 many  such  Members  as  want  to  make
 them.  This  is  a  serious  matter  that
 has  come  before  the  House.  It  will
 not  be  proper  to  bar  othcr  members
 from  making  Sony  observations,  once
 having  permitted  Mr.  Limaye  to
 introduce  this.

 Mr.  Speaker:  That  is  a  separate
 matter.  We  will  finish  the  Call  Atten-
 tion  Notice  first.

 श्री  मधु  लिये  :  मैंने  इस  जिये  प्रश्न
 नहीं  पूछा  क्योंकि  प्रधान  मंत्री  के  व्यान
 में  विशेषाधिकार  का  मामला  साफ  सामने
 आ  गया  |  निजी  तो  मैं  प्रश्न  पूछता  ।  इस
 लिये  मैं  चाहता  हूं  कि  श्राप  सब  लोगों  को
 सुनील--जों  भी  इस  के  बारे  में  कहता  चाहते
 हैं  ॥।

 श्री  हरदयाल  देबपृण  :  प्रत्यक्ष  महोदय,
 26  मई  को  कांग्रेसी  संसदीय  दल  को  बैठक
 हुई,  जिस  भें  यह  प्रा रोप  लगाया  गया  1
 27  मई  को  यह  सारे  समाचार  र-पत्रों  में  प्रकाशित
 हुआ  अर  सारे  देश  में  इस  से  सनसनी  पैदा
 हुई-मंत्री  मंडल  के  अनेक  सदस्यों  पर  यह
 आरोप  लगा,  थे  कौन  से  मंत्रों  हैं,  यह  लोगों
 को  मालूम  नहीं  है  ।  इस  लिये  इस  में  कोई
 भी  हो  सकता  है,  सारा  मंत्री,  मंडल  भ्र ौर
 भारत  सरकार  लांछित  हो  कर  सारे  देश  के
 सामने  शौर  संसार  के  सामने  बड़े  हैं।  हम
 ने  झप  को  काल-एलेक्शन  का  नोटिस  दिया,
 उस  पर  झांकने  वक्तव्य  मांग  लिया,  लेकिल

 उस  मीटिंग  में  उपप्रधान  मंत्री  ने  अर्जुन  दा
 को  कहा कि  गह  प्रधान  मंत्री  को  नाम  बता  नें  t
 लेकिन  राज  प्रधान  मंत्री  कहती  हैं  कि  5-6
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 दिन  के  बाद  कभी  तक  उन  को  उनके  नास
 मालूम  नहीं  हुए  हैं--इस  का  रहस्य  क्‍या
 है  ?  जिससे  आज  सारे  देश  में  सनसनी  हैं,
 सारी  गवर्नमेंट  प्राण  इण्डिया  संस्पर्श  है  चौर
 लांछित  है  Y  wa  तक  उन  को  नाम  मालूम
 नहीं  हुए  हैं.  कब  मालूस  होंगे  घौर  कब  तक  वह
 इस  सदन  को  विश्वास  में  लेंगी

 श्री  बलराज  मधोक  :  (दक्षिण  दिल्ली)
 भ्रध्यक्ष  महोदय,  सब  से  पूर्व... .  .

 श्री  झील  बिहारी  बाजपेयो  (बलरामपुर):
 अध्यक्ष  महोदय,  प्रश्न  का  उत्तर  नहों  दिया
 गया,  क्या  प्रधान  मंत्री  महोदया  ने  नाम  पूछे
 हैं?

 श्रीमती  इन्दिरा  गांधी  :  मैंने  यड़  नहीं
 कहा  है  कि  मुझे  नाम  बताये  गये  हैं  रा  नहीं
 बताये  गये  है  ।  रैने  यह  कहा  है  कि  जब  उस
 के  बारे  में  गव  तक  कोई,  (व्यवधान)

 ी  झील  बिहारी  बाजपेयी  :  प्रधान
 मंत्री  महोदया  ने  कहा  है  कि  वह  जांच  कर  रही
 हैं।  समाचार  पत्रों  में  भी  यह  जरा  है.

 श्रीमती  इन्दिरा  गांधी  :  मैं  कोई  जांच

 नहों  कर  रही  हूं  ।

 शनी  मधु  सिमटे  :  तो  क्‍या  कर  रहो  हैं,
 कुछ  नहीं  कर  रही  हैं  t

 कली  wo  ae  तिबासी  (गोपालगंज)  :
 अध्यक्ष  महोदय,  मेरा  प्वाइन्ट  aT
 are  है  |  मैं  यह  जानना  चाहता
 हूं  कि  झगर  किसी  सदस्य  के  बारे  में
 था  मिनिस्टर  के  बारे  में  मर  किसी  पार्टी
 को  वोटिंग  में  या  झखबांर में  कोई  खोज  निकल
 जाय,  क्‍या  बह  काल-एलेक्शन  का  सब्जेक्ट  बन

 »  सकता  है  ?  में  जानना  चाहता  हूं  कि  आपने
 इस  को  कंधे  यहां  पर  विया  है  ?  कसि  यह  बयान
 दिया  बया ?

 ॥...  in  7756
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 की  झल  बिहारी  बाजपेयी  :  अध्यक्ष
 म्रहोदय,  पहले  शन  का  उत्तर  नहीं  भाया  I
 सवाल  सह  पूछा  गया  है  कि  क्या  प्रधान  मंत्री
 महोदया  ने  श्री  अर्जुन  अरोड़ा  से  यह  जानने
 की  कोशिश  की  कि  उन  के  आरोप  किन  मंत्रियों
 के  बारे  में  हैं  ?  प्रधात  मंत्री  महोदया  कहती
 हैं  कि  ये  जांच  नहों  कर  रही  हैं,  तो  क्या  कर
 रही  हैं  ?

 Shrimati  Indira  Gandhi:  What  I
 have  said  is  this:

 “]  have  requested  Mr.  Arora  to
 furnish  whatever  facts  or  infor-
 mation  he  may  have  in  his  posses-
 sion  to  support  the  allegation.  He
 has  promised  to  do  so.  When  I
 receive  this,  I  shal]  naturally  look
 into  it.”

 श्री  बलराज  मधोक  :  अध्यक्ष  महोदय,
 हमारा  राजनीतिक  जीवन  बहुत  दिनों  से
 दूषित  हो  चका  है,  इस  लिये  कि  जो  देश  के  बड़े-
 बड़े  बिजनेस  होने  हैं.  उन  के  साथ  सत्तारूढ़
 दल  का  प्रबन्ध  रहा  है  यह  सर्वविदित है
 (व्यवधान  )

 एक  मसा नन ोय  सदस्य  :  वे  सब्र  से  ज्यादा
 मदद  तो  जनसंघ  की  करते  हैं  t

 ht  बलराज  मधोक :  समय  समय  पर
 इस  प्रकार  के  प्रा रोप  लगते  रहे  हैं  कि  बहुत
 सारे  मंत्री  या  उन  के  रिश्तेदार  या  उन  के
 संबंध  फासो  न  किलो  बड़े,  बिजनेस  हाउस
 से  कोई  न  कोई  लाभ  उठाते  रहे  हैं  ।  कभी
 कभी  कोई  बिजनेस  हाउस--किसी  कारण
 यदि  उन  का  सम्बन्ध  बिगड़  जाय-न्या
 वि किट साइज़  भी  हुजरा  है।  इस  समय  हमारे
 सामने  एक  स्पेसिफिक  क्वेश्चन  बांया  है--
 यहां  घर  का  भेदी  बोला  है,  घर  के  इन्दर
 से  स्ाबाज़  उठो  है  कि  कुछ  मंत्री  घोर  कुछ
 धन्य लोग  बिरला  की  पे  में  होंगे, कुछ  किश्नी
 थौर  बिजनेस  हाउस  की  पे  में  होंगे  ewer
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 [sit  बस राज  मधोक]
 मंत्रों  महोदया  ने  कहा  है.  कि  उत  के  बारे

 में  वे  फैक्ट्स  इक्ट्ठे  कर  रही  हैं  i  यह  जो  मंत्री
 मंडल  है  इस  को  प्रधान  मंत्रो  न ेनॉमिनेट  किया
 है,  इसको  रेस्पोन्सिबिलटो  कलैब्िटिव  है  ौर
 जीवन  ने  उस  मन  मंडल  को  गठित  किया
 है  और  लिस  प्रधान  मंत्री  के  स्वयं  के  बारे
 में  इस  प्रकार  के  संजय  हैं  कि  उन  के  चढ़ाव
 में  बिकता  हाउस  को  शोर  से  पाया  मित्र:
 है,  मैं  पूछना  चाहता  हूं.  .  (व्यवधान)
 क्‍या  बढ़ी  प्रधान  मंत्री--चाहें
 चोर  बोर  वहीं  जज--यह  चाज  नहों  चल
 सकती  |
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 इनक्वायरी!  होनी  आवश्यक  है  क्योंकि
 यह  सारे  हाउस  और  सारे  देश  की  प्रतिष्ठा
 का  सवाल  है।  माँ  पूछना  चाहता  हूं
 कि  क्‍या  इस  प्रश्न  के  ऊपर  जैसा  सुझाव
 दिया  गया  है  कि  एक  पार्लियामेंटरी  कमेटी
 का  गठन  कर  के  उस  कमेटी  के  सामने  वह
 सारे  तथ्य  श्री  जुन  अरोड़ा  भी  रक्खें,
 प्रधान  मंत्री  भी  रक्खे  शौर  प्रत्य  मंत्री  भी
 रक्खे  ताकि  उस  के  बाद  सारी  चीज़  स्पष्ट
 हो  जाय  तो  क्या  वह  इस  के  लिए  तैयार  हैं
 यह  मेरा  एक  स्पेसिफिक  सवाल  है.  कौर  उस

 का  मैं  उन  से  उत्तर  मांगता  हूं  ?

 संसद-कार्य तथा  उचार  मंत्री  (ate  रास
 शु मग  क्ति)  :  भ्रध्यक्ष  महोदय,  श्री  बलराज

 मधोक  ने  प्रधान  फिल्मी  जी  के  लिए  जो  ग्राम
 शब्द  इस्तेमाल किये,  .  i  .  .  .

 Shri  Bal  Raj  Madhek:  |  want  an
 answer  from  the  Prime  Minister.

 Bre  राव  सुभाग सिह  :  मेरा  प्वाइंट
 ह,  बार्डर है  कि  मानी  सदस्य  श्री  बलराज
 अशोक  ने  प्रधान  मंत्री  के  लिए  जो  शब्द  इससे-
 माल  किये  बह  प्रदूषित हैं  ।  उन्होंने  कहा
 था...
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 Shri  Range:  is  he  answering  the
 questien  or  is  he  raising  a  point  of
 order?  What  is  he  doing?

 Mr.  Speaker:  He  is  raising  a  point
 of  order,

 Wo  रास  सुभग  सिंह:  वह  जो  साधनों
 सदस्य  श्री  बलराज  मधोक  ने  कहा  कि  वही
 चोर  और  वहाँ  जज  तो  प्रधान  मंत्री  के  लिए
 उनका  ऐसे  शब्द  इस्तेमाल  करना  अनुचित
 हैं  शौर  पशु  वही  चोर  भर  वही  जज  शब्द  उन्हें
 विक्षिप्त  लेने  चाहिएं  1

 Sir,  I  want  your  ruling  as  to  whe-
 ther  it  is  parliamentary.  If  it  is  not
 parliamentary,  it  must  be  expunged
 from  the  proceedings.  (Interruptions).

 Mr.  Speaker:  Unfortuna‘ely,  this  is
 tending  to  become  something  out  of
 which  nothing  will  come  out.  The
 point  made  by  Shri  Madhok  and  others
 is  that  there  should  be  a  parliamen-
 tary  committee.  That  is  a  question
 which  cannot  be  decided  here  and
 now.  This  is  only  a  Calling  Atten-
 tion  Notice.  In  view  of  the  fact  that
 there  is  already  a  substantive  motion,
 I  do  not  know  whether  there  is  any
 point  in  discussing  it  now  in  this
 House.

 Shri  Bal  Raj  Madhok:  Sir,  my  ques-
 tion  arises  out  of  the  statement  made
 by  the  Prime  Minister.  She  said  that
 she  has  not  the  facts  at  her  command
 and  she  is  trying  to  get  those  facts.
 In  view  of  that  statement  of  the  Prime
 Minister  my  question  arises.  It  is  a
 very  pertinent  question  and  a  specific

 willing  to  place  all  these  facts  before
 a  committee  of  this  House,  preferably
 the  Privileges  Committee.  It  is  ror
 her  to  say  Yes  or  n0.

 Some  hon.  Members:  No,  no.  (Inter-
 ruptions)

 Dr,  Ram  Subbag  Siagh:  Sir,  wher  is
 your  ruling  on  my  paint  of
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 Mr.  Speaker:  If  those  words  were
 used  against  the  Prime  Minister,  I  am
 very  sorry.

 Shri  Bal  Raj  Madhok:  Sir,  I  did  not
 mean  any  refiection  against  any  hon.
 Membcr,  least  of  all  the  Prime  Minis-
 ter.  I  used  only  &  Hindi  proverb.
 It  is  not  meant  against  anybody.  I
 do  not  think  it  is  unparliamentary.  It
 means  thal  the  same  people  who  made
 the  charge  .cannot  be  the  judge  also.
 Shri  Arjun  Arora  of  the  Congress
 Party  has  made  the  charge.  The
 Prime  Minister  belonging  to  the  same
 pariy  cannot  sit  in  judgment  over  that.
 It  ig  wrong.

 Mr.  Speaker:  lf  those  words  “chor”
 and  all  that  were  meant  against  the
 Prime  Minister,  they  are  unparliamen-
 tary  and  I  would  have  them  expunged.
 But  I  shall  fee]  happy  if  Shri  Madhok
 says  that  they  were  not  meant  against
 the  Prime  Minister  and  they  were  said
 in  a  general  way.

 Shri  Bal  Raj  Madhok:  I  only  quoted
 a  Hindi  proverb  which  means  that  the
 thief  and  che  judge  cannot  be  the
 same  person.  I  did  not  call  the  Prime
 Minister  ‘thief’.

 Mr.  Speaker:  Then  it  is  all  right.
 The  hon.  Member  says  that  they  were
 not  used  against  the  Prime  Minister.
 (Interruptions)

 Shri  Ranga:  Sir,  we  must  under-
 stand  how  these  proceedings  are  being
 conducted.  We  are  not  able  to  follow
 anything.  The  hon.  Member,  Shri
 Madhok,  has  put  &  question.  It  is  for
 the  Prime  Minister  to  say  ‘yes’  or  ‘no’.
 Instead  of  asking  the  Prime  Minister
 to  give  her  reply,  you  are  proceeding
 with  the  next  question.

 Shrimati  Indira  Gandhi:  Sir,....
 (Interruptions).

 Mr.  :  Order,  order,  Do  you
 not  want  to  hear  the  reply  of  the
 Prime  Minister?  All  of  you  resume
 your  seats.

 Shrimati  Indira  Gandhi  rose—

 Gast  Abéal  Ghani  Dar  (Gurgaon):
 te,  on  &  paint  of  order,

 Allegations  re.  JYAISTHA  9.' 1889  (SAKA)  Ministers  being  in  3762
 Pay  of  Birlas  (C.A.)

 Mr,  Speaker:  You  do  not  want  to
 hear  the  Prime  Minister?  Let  us  hear
 her.  Now  the  short  point  made  by
 the  opposition  is  whether  instead  of
 a  further  inquiry  the  Privilege  Com-
 mittee  or  some  other  committee  of
 the  House  could  go  into  it.

 को  भ्र टल  बिहारी  बाजपेयी :  प्रत्यक्ष
 महोदय, मैं  प्रधान  मंत्री  से  यह  पूछना  चाहता
 हूं  कि  आखिर वह  भपने  ऊपर  इस  आंच  को
 जिम्मेदारी  क्‍यों  लेती  हैं  ?

 Shri  Shivaji  Reo  8.  Deshmukh  (Par-
 bhani):  Sir,  I  rise  on  a  point  of  order.
 By  the  very  nature  of  the  question,
 whether  the  issue  should  be  left  to
 the  committee  of  this  House  or  the
 Privileges  Committee  to  consider,  it
 is  not  for  the  Prime  Minister  to  decide
 this  question.

 at  मधु  लिये  :  सब  यह  तो  स्पीकर
 साहब  तय  करेंगे  ।

 Mr.  Speaker:  There  is  no  point  of
 order.

 Shrimati  Indira  Gandhi:  There  is
 a  Code  of  Conduct  which,  |  believe,
 was  accepted  by  the  House.

 at  wa  ford  :  कब्र  हुमा  ?

 any
 ter,  naturally  it  must  be  looked  into.
 But  I  do  not  think  that  there  can  be
 a  demand  for  an  inquiry  on  the  basis
 of  entirely  unsubstantiated  allegations.

 sh  wy  लिये  :  सदन  करेगा  धाप
 नहीं

 (Rajapur):
 Speaker,  will  you  allow  me  to  speak
 one  sentence  to  help  you?

 Mr.  Speaker:  The  position  is  yet  to
 be  clarified,

 Shri  Nath  Pal:  ]  want  only  to  help
 you  not  obstruct  you.
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 Shri  Abdni  Ghani  Dar:  Sir,  on  28
 Point  of  order.  .  पिछले  चार  दिन से  देख

 रहा हूं  कि  कोचिंग  प्र टेंशन  नोटिस  जो  हां
 पर  लिये  जाते  हैं  उन  पर  शाप  उन्हों  माननीय
 सदस्यों  को  बोलने  पर  शौर  सवाल  पूछते
 का  मौका  देते  हैं  जिनके  कि  नाम  कोलिन
 अटैंशन  नोटिसेज  में  होते  हैं  ।  उन्हीं  को सवालात

 वगैरह  पूछने  का  मौका  दिया  जाता  है  हांलाकि
 बकल  तो  सारे  हाउस  का  होता  है  तो  मेरे
 जैसे  जीवित  मेम्बरों  को  भी  उन  पर  सवालात
 पूछने  का  मौका  क्‍यों  नहीं  दिया  जाता  है  ?

 मैं  बतलाना  चाहता  हूं  कि  कांग्रेस  को
 इज्जत  बचाने  के  लिए  प्रधान  मंत्री  को  शान
 को  बचाने  के  लिए  वह  खुद  बखुद  डिज़ाइन
 कर  देंगे  शोर  मैंने  सुना  है  कि  उन्होंने  रिजाइन
 भी  कर  दिया  है  1

 eee  pt  :  33  lone  nt
 SUE  aS  un  Lay  fed  ०  Lp  ye

 ae  A  )३  नशद  के  ey  et!

 Ue  “abl.  veel  ol  om

 aay  ४  2५0१३  rw  »  F  dye  95

 eel  SUE  Pied  é  vr  pe  ao

 S  tel  ee  Pry  ue  ey

 cry  ४9,»  S  2५३१२  जडे)  willy

 ensie  aye  ped,  ४००  2  प

 भ्ववकि  ai  eye  2  प्  हैं

 deen  Hy  )३  uf  et  #  Use

 2  ७  २०  3३4  १४  a5,  &

 Pe  sada
 6S  ype  ००७  ह.  के”

 wr  we  2s  ६  il  wy  5

 2४  ५  DE  dle  SoS

 &  yet  yg!  «६२०७  #  ७४५  ०१०४५
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 le  te
 Mr,  Speaker;  There  i  point  of

 order,
 —

 Shri  Nath  Pai;  Mr.  Speaker,  I  want
 to  cite  an  example  which  may  be  of
 sOMe  use  to  yOu  in  reaching  a  final
 decision  on  the  proposal  put  before
 you  by  Shri  Limaye.  In  the  House
 of  Commons  there  was  an  incident
 very  identical  to  the  one  with  which
 you  are  Concerned  now.  One  Mr.
 Belcher,  Minister  and  Under  Secretary in  the  Ministry  of  Lord  Attlee,  it  was
 Suggested,  was  guilty  of  accepting
 illegal  gratification.  No  substantial
 chatge  was  mentioned  and  no  facts
 were  furnished  at  that  time.  What
 happened  was,  at  the  Tory  Club  it
 became  a  fashion  those  days  to  re-
 mark  that  since  the  worthless  mem-
 bers  of  the  proletariat  have  become
 Ministers,  naturally  corruption  is  in-
 evitable  and  Britain  is  going  to  pieces.

 a@  report  was  again  repeated  by
 Mr.  Winston  Churchill.  But  when
 Mr.  Churchill  repeated  it,  Mr.  Attlee
 thought  it  his  bounden  duty  as  the
 Prime  Minister  of  Britain  !o  stand  on
 the  floor  of  the  House  and  say  “here
 and  now  I  announce  the  appointment
 of  8  Committee  under  Lord  Sankey,
 anybody  who  has  got  any  evidence”—
 not  only  Mr.  Arora—‘“may  come  and
 furnish  it;  I  shall  bow  down  to  the
 verdict  of  that  Committee".  Now  the
 Position  is  that  the  Prime  Minister  has
 been  good  enough  to  make  a  reference
 to  the  Code  of  Conduct.  She  was  not
 here  when  only  last  week  her  right
 hang  man,  Shri  Chavan,  said  here  that
 he  has  not  accepted  the  Code  of  Con-
 duct  of  the  Santhanam  Committee.
 So,  when  did  they  accept  it?

 But  I  submit  that  before  you  give
 your  final  ruling  on  the  proposal  the
 Prime  Minister  should  selze  the  initia-
 tive.  Very  serious  allegations  are
 being  made.  The  allegations  may  be
 wrong,  but  this  is  a  parliamentary
 democracy  and  when  allegations  are
 made  on  the  floor  of  the  House—I  am
 hot  concerned  with  what  Shri  Arora
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 says—when  a  senior  Member  says
 that,  she  just  cannot  say  that  she  is
 asking  somebody  to  furnish  the  facts.
 That  will  not  satisfy  anybody  and  the
 cloud  of  suspicion  will  continue  to
 hang.  Therefore,  I  appeal  to  her  not
 to  go  by  small  procedural  things,
 whether  it  was  in  order  or  not,  What
 is  important  is  that  serious  allegations
 have  been  made  and  therefore  let  us
 call  the  highest  judiciary  to  our
 rescue.  But  first  I  want  a  parliamen-
 tary  committee  to  go  into  this.

 Mr.  Speaker:  Shri  Madhu  Limaye
 says  that  he  has  written  to  me  on  this
 but  I  have  not  yet  seen  that.  Now  a
 few  suggestion  has  been  made.  In
 view  of  this,  may  I  suggest  that  we
 proceed  with  the  next  item  so  that  it
 will  give  me  time  to  see  that  and
 later  on,  if  necessary,  I  will  consider
 this.

 Shri  8,  A.  Dange:  When  you  pay
 attention  to  Shri  Madhu  Limaye’s  pro-
 position  in  your  Chamber,  may  I
 request  you  to  add  to  that  one  more
 item.  It  is  not  only  a  question  of
 Shri  Arjun  Arore’s  facts  being  veri-
 fied  but  also  it  is  a  question  of  Shri
 Gulzarila]l  Nanda,  the  ex-Home  Minis-
 ter,  having  stated  that  45  Members
 of  this  House  were  in  the  pay  of
 Birlas,  That  should  also  be  added  to
 Shri  Madhu  Limaye's  proposition,

 Shri  Hem  Barua  (Mangaldai):  May
 T  cite  a  precedent  of  this  House?

 Mr.  Speaker:  So,  if  the  House
 agrees,  ]  would  take  it  out  now  and
 consider  the  question  raised  by  Shri
 Dange,  Shri  Madhu  Limaye,  Professor
 Ranga  and  o:hers.

 Shri  Hem  Haraa:  |  want  to  help  you
 in  that.

 Mr.  Speaker:  If  you  want  to  go
 through  the  calling-attention,  each  one
 of  you  is  going  to  put  questions  and
 naturally  she  has  no  answer  because
 ebe  has  asked  Shri  Arjun  Arora  to
 #ive  her  the  facts.

 Shri  ss.  38,  Baneriee:  It  is
 (Interruption).

 no  use...
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 will  take  up  this  question  separayery-

 22.53  brs,
 PAPERS  LAID  ON  THE  TABLE

 Auprr  Report  (Crvit),  967  on  Revenve
 RECEIPTS

 १  beg  V0  द...  Un  Tne  Take  a  copy
 of  the  Audit  Report  (Civil),  7967

 5I()
 [Placed  in  Library.  See  No,  LT-
 450/67]

 AnnvaL  AccounTs;  oF  THE  Cockmr
 Port  TRUST  For  1965-66  ann  Nort-

 FICATIONS  UNDER  Motor  VEaICLEes
 Act

 The  minister  of  Transport  and
 Shipping  (Dr.  च,  K.  R.  V.  Bao):  Sir,

 qa  I  beg  to  re-lay  on  the  Table—

 (i)  A  copy  of  the  Annual
 Accounts  of  the  Cochin  Port
 ‘Trust  for  the  year  I965-66  and
 the  Audit  Report  thereon
 under  sub-section  (2)  of  3805
 tion,  08  of  the  Major  Port
 Trusts  Act,  1963,  [Placed  in

 ial
 See  No,  LT-05/

 Jd
 ii)  A  copy  each  of  the  following

 Notifications  under  sub-section
 @  of  section  133,  of  the
 Motor  Vehicles  Act,  939:—

 (a)  The  Delhi  Motor  Vehicles
 (Third  Amendment)  Rules,
 1966,  published  in  Notifica-
 tio,  No  F.8(23)/65-66.
 Transport  In  Delhi  Gazette
 dated  the  22nd  December,.
 1968.

 by)  Notification  No,  58/88/F.
 fo.  68-$22/86-Pub.  publish-

 ed  in  Andaman  and


